0.A,637/94, 6/11/95,

" Heard shri G.S8.Walia, Applicant and

shri V.S.Masurkar, Counsel for Respondents,

It is made clear in the order passed by
the Tribunal dated 19/7/94 that since a SLP is
pending against”the decision of the Full Bench,
these payments shall stand regulated/acdjusted in
accordance with the orders/directionsg as may be
issued by the suﬁreme Court in SLP No0.10373/90
against the deciéions of the Ernakulam Bench

' of the Tribunal in Application No. K=269/88, -

The Learned Counsel for the respondents
- submitted that excépt SLP in this case, all other
SLP's have been admitted by the Supreme Court and

stayed the orders of the respective Tribunal,

As a last resort, the respondent is given
4 weeks time to comply with thé directions of the
Tribunalfailing which the CP-~88/95 will be taken

up on the next date of hearinge

‘ ~ In case they fail to make payments, the

-

\Jﬂfo concerned gemier D,R.M. in office i,e, respondent |
n No.2 should be present &n the next date of hearing.

Copies of the orders be given to parties.
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€.9.88/95 I CENTRAL ADMINISTRAT IVE, TRIBUNAL
8247;94" ’ BOMBAY BENGH '

B

DIA aNO
Shri GG Ualia
v/s

Heﬁtéru Railway

«ssApplicant

_ ...Respondénts .
CORAM: Hon'ble Shri B.3. Hegde, Member{(d)
T Hon'bls Shri M.R. Kolhatkar, Membar(A)
TRIBLMAL'S ORDER : .. Date:19.4.36

Shri 6.5, Walia, Counsal for applicant and

In the circumstancaes, €.P.88/95 is disghargad. .

Certified Trge
Ikﬂe..., G

- Sectinn Officer v
Central i, Tribundd,
lynnbay Bench.
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1.-ﬂ$hrirﬁ.5_ Walia, spplicant 4n person.:

Datat LO /4/96

v

N 2. Sﬁri V.5. Masurkar, ﬁ#vocate for the respondents.

®espatched onnﬁﬁaé%f;:-
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